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HIGH COURT OF DELHI AT NEW DELHI 


From:­
, 

Thfiit Registrar General 
High Court of Delhi 
New Delhi 

To 

(on the website of Delhi High Court) 

Sub:- Quotations for purchaSe of one lULONG make lL206 Currency 
note counting machine or equivalent machine of reputed make.. 

Sir, 

This Court intends to purchase one JULONG make model no. JL206 

Currency note counting machine or equivalent· ma.chine of reputed make capable 

of detection of Counterfeit or fake notes and also compatible with counting aU 

Indian Curren.cy notes including new ~ 500/- and ~2000/- notes 

You· are, therefore, requested to submit the necessary quotation for . 

abovesald requirement in a sealed envelope clearly mentioning the technical 

details of the model being offered. In case the vendor is offering other 

make/model, a comparative chart of the model offered and Julong JL206 yvill also 

be sL.lbmitted by the vendor. The period of validity of rates should not be less than 

90 days from the last date of submission of quotation. 

The sealed envelope, superscribing thereon "QUOTATION FOR 

gJRRENCY NOTE COUNTING MACHINE" and addressed to "Registrar General, 

Delhi High Court, New Delhi", must reach to the Administrative Officer (J)(Sty.), 

Ground Floor LCB-III , D~'hi High Court on or before 15-06-2017 upto 5 p.m. 

Quotations received after the given date will be summarily rejected without any 

notice. 

: ' ~,.,/();lt7 
(Ra eev Chauhan) 

Deputy Registrar (Comp./Sty.) 
for Registrar General 
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